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RE: CALLING ATTENTION NOTICE 
( Query) 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) : Sir, General Cariappa's state-
ment is a 'very 'serious one. Even though 

I have given notice about that, it has npt 
heen admitted. 

SHR! S. M. BANERJEE (Kanpur): 
Sir, I ri se on a point of order under 
ru'" 376 (2). ! may say in the beginning 
that! have nothi ng against the Calling 
Attenti on Noti ce of Shri Kanwar Lal 
Gupta. I will make it very clear. 
Under rule 376 (2) a point of order may 
be raIsed in relation to the business before 
the House. At the moment the business 
before the House is the Calling Attention 
Notice and I am raising a point of order 
on that. 

Yesterday we were informed by the Lok 
Sabha Secretariat t ~t a Calling Altenti on 
Notice on the statement of General 
Cariappa has been admitted and 

it is being balloted at I p.m. Then we were 
told that it will be put on the order 
paper for today. Unfortunately, {o our 
surprise, we came to know in the evening 

that another calling attention notice moved 
hy my hon. friend, Shri Kanwar Lal GuPta, 

has been put i n the order paper for today, 
J do not say for a moment that this 

calling attention notice is not important; 

it may be more important. But J am not 
on that point. 

In the mean time, we see i n the news-

papers that RaJya Sabha is going to discuss 

a· calling attention on the same subject 
today. We also find from the newspaper 
that General Cariappa called on Prime 

Minister Indira Gandhi Wednesdl\Y 
afternoon. The press report further says 

that General Cariappa mct Home Minister 
Chavan and Lok Sahba speaker Shri 
Dhillon. Sir, you are the repre sentative of 
the people and the custodian of thi s august 
House. You have every to meet 
anyone you like. But here is a caSe where 
a calling attention notice about him was 
pending in the H(mse. General Cariappa 
could have contradicted it outside the 

House. The Home Minister could have 
contracted General Cariappa if he had 
to i _sue any contradiction. 

But General Cari appa of aJl"persons who 
was in the dock till yesterday and even 

this morning met the Lok Sabha. Speaker 
and the Prime Minister ...... (Interruption) 
It is a very important and serious matter. 
We have tabled a calling -attention notice 
on the basis of the PTI news that appeared 

in the Time., of I"dia Delhi Edition, of 10th 
March. Then, General Cariappa met the 
hon. Speaker, that is, you. ·You have every 
right 10 meet him. But what happens if 
tomorrow there i sa cal Ii ng-atten iion notice 
api nst Birla? Do yeu expect Birla to 
meet you and give an expl anation ? It is 
highly irregular. ! appeal to your sense 
ofj ustice and impartiality to admi ("thi_ 

calling-atlenti on noti ceo General Cari appa 
must face what other people have faced 

in this House. 

SHR! H.N. MUKBRJEE (Calcutta-
North-East) : Something wich is apparently 
rather serious appears ta have been repor-
ted by what the han. Member has just noW 
read. I !lo not understand the hocus;pocu8 
behind this kind.of change. Yesterday 
some Members -wcre told that this matter 
was to be put on the agenda, the names 

were baJloued and the subject was impor-
tant ellDugh-threatening of a coup 

d'etat by a former Commander-in-Chief 

ofthi s country. If that sort of thing can 
be pushed out of the picture by the kipd 


